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L tiar Pradesh Shasan

Sansthagat Vitta, Kar Evam Nibandhan Anubhag -2

_ In pursuacce of the provisions of clause (3) of Atticlc 348 of the Constitution, (he

(a\:.mmer is plessad to oruer the publication of the following English translation of
vernment notitcation 0o KANL-2- §64 /XI1-9(42 Y17~ U.P. Act-1-2017-Order-

2017 Dated Apal \$2018:- 2y er-(} 24)-

NOTIFICATION

No. -KANL-2- €6 6 XI-9(42)17- U.F.hct—i—lﬂi?-ﬂrd:r; {1 E'{’.I-?.Dlﬂ.
Lugkniw : Dated : April \5 2018

In exercisc of the powers conferred by section 128 of the Uttar PradeshCGoods and
Services Tax AcL 2017 (L.P. Aet no. 1 of 2017), read with section 21 of the Uuar Pradesh
genral clauses Act, 1904 (L.P. Act no. 1 of 1904), the Govemor, on the recommendation of

the Council, hereny rescinds (0S notification no KAN2-157/XI1-9 (47 ¥17- U.P. Aet-1-2017-

Order-{105)-2018 daicd 3107201 %, excopt as respeets things done or pmitted to be done belure

such rescission,
9.  This nolification shall be deemed to have come into force from the 7" day of

March.2018.
By Order,
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( Alok Sinha)
Apar Mukhya Sachiv



